FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
AL NAFEES FROZEN FOOD EXPORTS PRIVATE LIMITED

RELEVANT PARTICULARS
1. Name of corporate debtor AL Nafees Frozen Food Exports Private
Limited
2. Date of incorporation of corporate debtor 30/10/1987
3 Authority under which corporate debtor is | RoC-Delhi
incorporated / registered
4. Corporate Identity No. / Limited Liability | U74899DL1987PTC029635
Identification No. of corporate debtor
& Address of the registered office and principal | 6, Central Lane Bengali Market New Delhi-
office (if any) of corporate debtor 110001
6. Insolvency commencement date in respect of | 04-07-2023
corporate debtor
s Estimated date of closure of insolvency | 31-12-2023
resolution process (180 days from Insolvency Commencement
Date)
8. Name and registration number of the | Manohar Lal Vij
insolvency professional acting as interim | Registration No: IBBI/IPA-001/IP-P-
resolution professional 01480/2018 -2019/12269
9. Address and e-mail of the interim resolution | Address: 8/28, Third Floor, Right Side,
professional, as registered with the Board WEA, Abdul Aziz Road, Karol Bagh, New
Delhi-110005;
Email Id: mlvij1956(@gmail.com
10. | Address and e-mail to be wused for | Address: 8/28, 3rd Floor, W.E.A., Abdul
correspondence with the interim resolution | Aziz Road, Karol Bagh, New Delhi-110005
professional Email ID: cirp.alnafees@gmail.com
11. | Last date for submission of claims 18-07-2023
12. | Classes of creditors, if any, under clause (b) of | NA
sub-section (6A) of section 21, ascertained by
the interim resolution professional
13. | Names of Insolvency Professionals identified | NA
to act as Authorized Representative of
creditors in a class (Three names for each
class)
14. | (a) Relevant Forms and Web link:
(b) Details of authorized representatives are | https://ibbi.gov.in/en/home/downloads
available at:
Physical Address: 8/28, 3rd Floor, W.E.A.,
Abdul Aziz Road, Karol Bagh, New Delhi-
110005

Notice is hereby given that the Hon’ble NCLT, New Delhi Bench-II, ordered the commencement of
Corporate Insolvency Resolution Process of AL Nafees Frozen Food Exports Private Limited vide
its order dated 04.07.2023.

Accordingly, the Creditors of AL Nafees Frozen Food Exports Private Limited, are hereby called
upon to submit their claims with proof on or before 18-07-2023 to the Interim Resolution
Professional at the address mentioned against Entry No. 10.




The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

Submission of false or misleading proofs of claim shall attract penalties.

Manohar Lal Vij

Interim Resolution Professional

AL Nafees Frozen Food Exports Private Limited.

IBBI Reg. No. IBBI/IPA-001/IP-P-01480/2018 -2019/12269

AFA valid upto- 13.11.2023

Regd. Add. with IBBI: 8/28, Third Floor, Right Side, WEA, Abdul Aziz Road,
Karol Bagh, New Delhi-110005

mlvij1956@@gmail.com

Date: 06.07.2023
Place: New Delhi
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District Consumer Disputes
Redressal Commission,

Sri Ganganagar
(See Section 38 Consumer Protection Act, 2019)

Complaint No. 39/2021

WWVersus

ETIHAD AIRWAYS
To, Etihad Airways Office Address: 2nd
Floor, Narain Manzil 23 Bara Khamba
Road, Post Code 110001, New Delhi,

India Through Its MD.

You are hereby informed that Shri TSt
%AR S/o garg_ Resident  off
W.No.25 BN &d o g " f5en
TIAMTe has filed a complaint in this
District Commission, Sri Ganganagar. A
Copy of this complaint (alongwith docu-
ment, if any) is attached herewith. You
are hereby directed to submit your ver-
sion of case within 30 days of the receipt
of this Notice alongwith such evidence
and document which you want to bring to
the District Commission. You are, fur-
ther, informed that the date for hearing of]
the particulars fixed 02.08.2023 at 10
A.M. In case you will fail to appear your-
self or throught your authorized agent
before the District Commission on the

Nole Regiatersd AD

District Consumer Disputes
Redrassal Commission,

Sri Ganganagar
{5 Sectnon 18 Consumer Protescoon Act, 20099

l"|,|-r|1|:|l|il1 i, VIR

TIHZ W T Versus

ETTHAD ATR¥WAYS
To. Enhad ‘|,in-.-1'.\. (Mhce Address Ind
Floor, Maram Manal 23 Bama hl'urrrb:r
Rosd Post Code | IIH}EII New Delln,
India Through s MD
You are hereby informed that Shn =g
WETT /0 TR W Resident of ST No
5, g iy vowsts wom, SRR has)
filed o complamt o this  Distnct
Commission, Sn Cunganagar. A Copy of]
this complunt (alongwith document ifl
piwy ) 1% wttached herewith, You are herely
directed 1o submit vour version of case
within 30 davs of the recapl of ths
MNotice alongwith such evidence and doc-
ument which vou want to bnng 1o the
Mzt Commuassion. You are, further
informed thai the date for heanng of the
parficulars fixed 0Z.08.2023 a 10 A M
In case you will fail to appesr yourself or|
throught vour authonzed agent before the

above date of hearing the complaint shall
be decided exparte.

PRESIDENT,| |sxparie
DISTRICT COMMISSION, | | "1™ DISTRICT COMMISSION
SEAL~, Sri Ganga Nagar (Raj.)| | sgar ) Sri Ganga Nagar (Raj |

GOGIACAPITAL SERVICES LIMITED

CIN: LT4859DL1524PLCOSSETS
Regd. Office:- The Capital Court, 6th Floor, Olof Palme Marg, Munirka
Mew Dalhi - 110067
compliance@gogiacap.com, Website:-
Contact no: 011-49418850

NOTICE
Notice is heraby given that 29th Annual General Meeting |AGM}, of members of
Gogia Capital Services Limited will be held on Monday, 31st July, 2023 at 10:30
A.M.af The Capital Court, OLOF Palme Marg, Munirka, Delhi-110067, to transact
the businesses given in Motice.

The copy of Notice of AGM, Attendance Slip, Froxy Form and Route Map are being
sent anly by alecironic mode to those mambers whose email address is registesad
wilh the CompanyDepositones. Members may note that Notice of AGM and Annual
Report 2022-2023 will also be aveilable on company™s website www gogiscap.com

Email;- WWW. gogiacap.com,

Pursuani t Sechion 91 of Compankes Act, 2013 and a5 per Heguiabon 42 of the SEBI
(LODR) Regulation, 2015, the Register of Members and the Share Transfer Books of
the Cormpany will remain closed from Monday, 241h July 2023 to Monday, 31sf July
2023 (both days inclusme}.

The cut-off date for determining the eligibility of membars for voling through remaoia e-
voting and voting at AGM is 18th July 2023

The remobe e-valing period commences on Friday, 288h Jaby, 2023 (900 am) and ends
on Sunday, JHh July, 2023 (500 pm), after which e-voling will not be zllowed

The facilily of voting by papers and polling wil also be made available at the AGM
Venue to the members who did nof cast their votes through e-voting

In case of any queries, you may refer the Frequently Asked Questions (FAGs) for
Members and remote e-woling user manual for Members availahble at the downloads
saction of wew.evoting_nzdl.com or call on ol free no.: 1800-222-900.

For Gogia Capital Services Limited
SOH-

Satizh Gogia

Managing Director

Place: Delhi
Date; 05.07.2023
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Next Date: 08-08-2023
COMA/ 3324/2020
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FINANCIAL EXPRESS

m Satin Housing Finance Ltd

CIN:Us5929DL201TPLCI16143
Registered Office; 5th Floor, K
Compbex, Azadpur, Rew Delhi-
Corporate Office; Plot no 492, Udhyag ¥ihar, Phase -3 Gurugram Haryana-122016
POSSESSION NOTICE
(For Immaovable Property) Rude B-{1)

Wheraas, the undersignad beang the Authonzad Officer of SATIN HOLUSING FINANCE LIMITED
under the Securiization and Recorstruction of Financial Assats and Enforcement of Security
Interest Act 2002 and in exercise of powers conferred under section 13(12) read with Rule £ &3
of the Secunly nberes! (Enforcemant) Rides 2002, issued a Demand Motice dated 19.04.23
callng upon the borrowers Mr. 1) 1) SURAJ BHAN S0 DHARAM PAL SHARMA 2) SHIKHA
SHARMAD/D SHYAM SUNDER, ALL R0 HOUSE WO -555 6A STREET MO -14, NA, HOUSE
MO -555 A STREET NO -14, MPUJPLR DELHI, VIJAY PARK. Landmark ; MA, City - Maujpur
E.0, Dizlrict : EAST DELHI, State : DELHL Pin coda - 110053, INDIA  (LOAN MNO.
LAGZEO321-00003043 J 1o repay fhe amownt mentoned in the nolice being Rs.9,88,717
[Rupees Mine Lac eighty eight thousand seven hundred severnteen Only) as on 10th April
2023 within G0 deys from the date of receipt of the said notice
The borrawer having failed to repay the amaunt, nabica 15 harely givan Lo the borrower and the
public in general that the undersigned has taken possession of the property described herein
below in exarcisa of powers conferrad an him undar Section 13(4) of the said Act read with Rule B
of the s2id nules an this 10th day of JULY of the year 2023,
The borrower in particular and the public n general are hereby cautioned not 1o deal with the
propery and any dealings with the property will be subject 1o the charge of SATIN HOUSING
FINANCE LIMITED for an amount as mentioned herein underwith interest therean,
Description of the Immovable Property: Grourd Fioor (sexd flioary built an Fiof Me-B-187,
measuring 100 5q. yds., cut of Khasra Mo -2, situated at Raill Vihar SaduBabad Pargana Lond
Ghagziabad LU.P Disinct : GHAZIABAD, State : UTTAR PRADESH, Pin coge : 201102, INDIA[
Baourdad as ; East— 25 R, Road \West-304 road  Morth—Plol Mo B-188 South — Pl No.8-186]
Place: GLRLIGRAM Sdi- Authorized Officer
Date: 05.07.2023 SATIN Housing Finance Limited

, Azadpur Commercial
sisgia s

DEUTSCHE BANK AG

Appendix IV [Rule 8 {1)] POSSESSION NOTICE
Whereas, the undersigned being the authorzed officer of Deulsche Bank AG, India
["Bank™) having its registered office at Ground & 14th Floor, Hindustan Times House, 18-
20, K.G Marg, New Delhi-110001, The undersigned under the Securitisation and
Reconstruction of Financial Assets and Enfarcemeant of Sacurity Interast Act, 2002 and in
exercise of powers conferred under Section 13{12) read with rule 3 of the Security Interest
(Enforcament) Rules, 2002 issued a demand nobce dated 15.02.2023 calling upon the
borrower Mis Diamond Incubators Overseas Inc. (“Borrower"), Mr. Rajesh Sethi, &
Ms. Ranju Sethi, to repay the outstanding amount as mentioned in the notice being Rs.
1,36,99,378.54/- (Rupees One Crore Thiry Six Lacs Ninety Nine Thousand Three
Hundred Seventy Eight and Paisa Fifty Four Only), and further inlarest at contractusl
rates on the aforesaid amount, incidental axpanses, costs, changes atc. incumred and
accruing on dafy basis thereafter fill the date of payment and | or realization within 50 days
from the date of recerpl of the said nolice.
The Bomower mentioned herein above having failed 1o repay the amount in full as
mentionsd in 13{2) 15 hereby given to the Barrower / Co-borrower mentionad herein abave
in particular and to the public in general that undarsigned has taken symbolic/ constructive
possession of the property described herein below in exercise of the powers confermed on
himiher under Section 13(4) of the said act read with rule 8 of the said act an this 04th Day
of July of the year 2023.
The Bomower in particular and the public in general is hereby cautioned not o deal with the
progery and any deabngs with the property wil be subject to the charge of the Bank for an
amount of Rs. 1,36,99,378.54/)- (Rupees Ona Crore Thirty Six Lacs Ninety Nine Thousand
Thiree Hundred Seventy Eight and Paisa Fifty Four Only), andinterest thereon.

Description of the Immaovable Property

All that the self-contained residential property being - A-31, Vivek Vihar, Phase-ll, Delhi
built on a plot of kand measuring 168176 Sq. Mirs, consisting of Ground Floor, Firsi Floor
and Sacond FloorBarsati Floor which is butted and bounded as follows: On The North By:
Plot Mo, 32: On The South By: Plot No. 30: On The East By: Road: On The West By
Senvice Lane; (Property)
Date: D6.07. 2063
Place: New Delhi

Matansh Kr. Pal
Authorized Officer Deutsche Bank AG

DEBTS RECOVERY TRIEUNAL-I, DELHI
4" FLOOR, JEEVAN TARA BUILDING, PARLIAMENT STREET,
MEW DELHI-110001,

OA No. 8452021
BANK OF BARDDA Applicant
VERSUS
- GAURAV AGGARWAL Defendants
o
(1) GAURAV AGGARWAL AGGARWAL
DANISIO-NA

HNO &, NAGIN LAKE APARTMENT PASCHIM VIHAR NEW DELHI 110087

WESTDELHI- 110087
(2] POOJAAGGARWAL

HMNO G, NAGIN LAKE APARTMENTS, PASCHIM VIHAR, NEW DELHI 110087
{3 PUSHPANJALIREALMS AND INFRATECH PVT.LTD.

NATH HOUSE DEVPURA, HARIDWAR-248401

Whereas the above named applicant has institluted a case for recovery of
Rs. 1,1054,607.00/-(Rupees One Crore Ten Lakh Fifty Four Thousand Six Hundred
Seven Only) against you and whereas it has been shown to the satisfaction of the Tribunal
that it is not possible o sarva you in ordinary way. Therafore this notice is given by
adverisement directing you to make appearance before Ld, Registrar on 12.09.2023 at
10.30 AM. (for further details kindly visit DRT website www.etibunal.govin Phong
Mumber: 091-23748473).
Take notice that in case of your failure to appear on the above menfioned day before

this Tribunal the case will be heard and decided in your absence.
Due to ongoing. Pandeméc Silustion, all the matters will be faken up theough video
Conferancing and for that purpose:-
All the Advocates/Litigants shall download the "Cisco Webex" application/softwsare;
Meating 1D and "Password® for the next date of hearing qua cases to be taken by
"RegizirarRecovery Officer-l and Recovery Officer-ll shall be available one day prior to
the next date at DRT Official Portal L.e. "dri.gowv.in” under the Public Notice Head. In any
eigency qua that, the Advocates/Litigants can contact the concerned official at Ph. No.
011-23748473
Given under my hand and saal of the Tribunal on this 13 June of 2022

By order of this Tribunal

Assistant
Raegistrar

Respondent may contact under mention Phone number for further enguiry.

Mr. Amit K. Dar,

Ld. Registrar DRT-I,

Mew Delhi

Phona Mo 011-Z3T48473

Email ; drt1delhi-dfs@nic.in

o
GOVT. OF INDIA
MINISTRY OF FINANCE
DEPARTMENT OF FINANCIAL SERVICES
DEBTS RECOVERY TRIBUNAL COURT OF THE RECOVERY OFFICER
Plot No. C/71, Sector - 7, CDA, Cuttack-753014

DEMAND NOTICE
NOTICE UNDER SECTIONS 25 TO 28 OF THE RECOVERY OF DEBTS &

BANKRUPTCY ACT, 1993 AND RULE 2 OF SECOND SCHEDULE TO THE INCOME

TAXACT, 1961.
RCHG6/2021 09/05/2023
INTERMATIONAL ASSET RECONSTRUCTION COMPANY PVT.LTD
Versus
. POLAR PHARMA INDIA LTD
L]

{CD1) Polar Pharma India Lid. (In Liquidation), At Plot Mo.3, Somanathpur Indusirial
Estate, PO: Remuna, Balasore (Represented through The Official Liquidatar,
Attached to High Court of Orizsa, Corporate Bhawan, 2nd & 3rd Floor, Plot No.8
P, Sactor-1, CDA, Cuttack-753014)

(CD2} Sri Anil Agarwal, AL 21, 5 & T Gorachand Road. Kolkats-r00017, AL A3,
Maharani Bagh, New Delhi-110014.

(CD3} Sri Sunil Agarwal, At: 21, 5 & T Gorachand Rosd, Kolkata-700017, At A-8,
Maharani Bagh, New Delhi-110014

This i to notify that as per the Recovery Cerificate issued in pursuance of orders passed

by the Presiding Officer, DEBTS RECOVERY TRIBUNAL CUTTACK in OA/30772015 an

amount of Rs 284071376.96 (Rupees Twenty Eight Crore Forty Lakh Seventy One

Thousand Three Hundred Seventy Six and paise Ninaty Six Only) along with

pendentellite and future interest @ 15.50% simple interest Yearly we.f. 1270302015 till

reglization and costs of Rs 150000 (Rupees One Lakh Fifty Thousand Only) has
become due 2gainst you | Jointly and severally! Fully/Limited).

2. You are hereby directed 1o pay the above sum within 15 days of the receipts of the
nafice, failing which the recovery shall be made in accordance with the Fecovery of
Debls Due to Banks and Financial Institutions Act, 1993 and Rules these under

3. Youare hereby ordered to deciare on an affidavit the parliculars of yours assets onor
before the next date of hearing,

4. You are hereby ordered o appear before the undersigned on 26/07/023 at 10:30 a.m.
for further proceedings

5. Inaddition tothe sum aforesaid, you will 2lso be kable o pay:

[a) Such interests as is payable for the period commencing immediately after this notice
of the certificate / execution proceedings.

(b} All costs, charges and expenses incurred In respect of the service of this notice and
warrants and other processes and &l other proceedings faken for recovering the

g

BEFORE THE HON'BLE DEBTS RECOVERY TRIBUNAL-1Il, CHENNAI
6" Floor, Additional Office Building Shastri Bhawan, Haddows Road, Chennai 600006

Transfer Appeal No. 06 of 2023

Alchemist Asset Reconstruction Company Limited

(its capacity of Trustee of alchemist XXVI Trust) Through its Authorized Representative
Having its office at A-270, 1st & 2nd Floor, Defence Colony New Delhi-110024.
(earlier D-54, 1st Floor, Defence Colony, New Delhi-110024) ... Appellant

VERSUS

Shri Saurabh Chatwal and others ..-.Respondents
1. M/s Vasu Casting & Alloys Pvt. Ltd., Represented. by its Directors Mr. Aman
Chattwal and Ms. Pooja Chattwal.

Having it's corporate office at: Y-178, 1st Floor, 1st Street, Anna Nagar (Near Ayyapan
Temple), Chennai-600040 Also At: No. 11/2, Sridharan St. Ayyavoo Colony, Aminijikarai,
Chennai-600029 Also At: KH-144, New Kavi Nagar, Ghaziabad, UP-201002
Also at: KA-37, Block A, Kavi Nagar, Ghaziabad, UP-201002. ...3rd Respondent
2. Mr. Aman Chhatwal S/o Shri Ajit Chhatwal, No. 11/2, Sridharan St. Ayyavoo
Colony, Aminijikarai, Chennai-600029 Also At: KH-144, New Kavi Nagar, Ghaziabad, UP-
201002 Also at: KA-37, Block A, Kavi Nagar, Ghaziabad, UP-201002. ...4th Respondent
3. Mrs. Pooja Chhatwal W/o Aman Chhatwal, No. 11/2, Sridharan St. Ayyavoo
Colony, Aminijikarai, Chennai-600029 Also At: KH-144, New Kavi Nagar, Ghaziabad, UP-
201002 Also at: KA-37, Block A, Kavi Nagar, Ghaziabad, UP-201002. ...5th Respondent
4. M/s. Vasu Vrinda Engineering Company, Represented by its Partners
Aman Chatwal and Ms. Pooja Chatwal, No. 11/2, Sridharan St. Ayyavoo Colony,
Aminijikarai, Chennai-600029 Also At: KH-144, New Kavi Nagar, Ghaziabad, UP-201002
Also at: KA-37, Block A, Kavi Nagar, Ghaziabad, UP-201002. ...6th Respondent

SUMMONS TO 3rd to 6th RESPONDENTS THROUGH SUBSTITUTED SERVICE

WHEREAS the above named Appellant has filed the above named Appeal in this Tribunal
against the order dated 15.06.2022 passed by the Learned Recovery Officer, wherein the
above are arrayed as Respondents 3t0 6.
WHEREAS the service of summons could not be effected in the ordinary manner and
whereas substituted services has been ordered by this Tribunal, and hence this notice
through paper publication.
You are therefore directed to appear before this Tribunal in person or through a duly
instructed Advocate on 21.07.2023 at 11.00 AM and show cause as to why the Appeal
should not be allowed.
Take notice that in case of default, the Appeal shall be heard and decided in your absense,
inaccordance to law.
Given under my hand and seal of the Tribunal on this the 22nd day of June 2023.
- REGISTRAR
H“!JJ DEBT RECOVERY TRIBUNAL-III

amaunt due.
Given under my hand and the seal of the Tribunal, on this date 0052023
Recovery Officer
DEBTS RECOVERY TRIBUMAL CUTTACK
Form No. INC-19
NOTICE

[Pursuant to rule 22 the Companies (Incorporation) Rules, 2014]

1. Nofice is heraby given to the General Public that in pursuance of sub-section (4) {§) of
section 8 of the Companies Act, 2013, that the company- YUVAAZ FOUNDATION
(Formerly Known as YADUVANSHI FOUNDATION) proposes to maka the application
to- the Ceniral Government {Regional Director, Morthem Region, Delhi) seeking
confirmation for revocation of the hcense issued to it w's 25 (1)) of the Companies A,
1956 (Mow, Section 8 (5) of the Companies Act, 2013) in term of special resoltion passed
at Extra ordinary General Meeting held on Monday, 03rd Day of July, 2023, After the
Cancediation of Lipensa the Company will be required o add the word “Private Limited” to
itz nama in the place of Foundation,

2. The principal objects of the company ara as follows:

a) To establish, promote, encourage, provide, maitain, organise, underiake, manage,
aquip, develop, recondition, oparate, conduct and consultants to run in Indéa or abroad
schools, colleges. boarding houses, ashrams, gurukuls, teaching classes for primary,
secondary & higher education acdamy in the fields of commerce, ars, science,
computer, enginesnng. medical, pharmacy, mining, mildary, mussc, dance, acting,
sports, journalism, management, social weltare and industry which can be imparted
by the students requiary in such fashion as may be developed from time to fime by the
company and to do all such activities and business as may be incidantal or necessary
for the achievemaent of above objecis subject to prevailing law and on non-commercial
basis.

b) To Promaote Charity by providing fellowships or Scholarships, Stipends, awards, prizes
andfor other similar payments to facilitate undertaking scientific research and
technodogy up-gradation in the areas of education.

¢} To promobe Literacy, Culiural and other socsal activiies awareness program,
Education Classes Leclures, Essay Completions, Exhibitions, Symposium, Cuttural
Program, Press Conference, and serminars

d) To promote art by rendering craftsmanship fraining, and vocational training to women,
youlh, children and aged

g Toestablish, run, maintain, support orphanages, homes forwidows, age, destifute and
ather nesdy parsans.

fi Mo objects of the company will be carried out without obltaming prior approvaliNo
objecton certficale from concermed autharily whenever required

g Mone of the obsects will be camied outon commercial basis,

3. Acopy of the draft memorandum and articles of the proposed company may be seen at
A-11TFIRST FLOOR VIVEK VIHAR-1 DELHI East Delhi DL 110042 IN.

4. Mofice i hereby given that any person, firm, company, corporation or body corporate,
objecting 1o this application may communicate such obiection to the Registrar of
Comganies, Defhi & Haryana at Delhi, within thirty days from the date of pubSication of
this notice, by a letier addressed to the Regestrar of Companies Delhi & Haryana, 4th
Floor, IFCI Tower, 61, Nehru Placa, New Dalhi - 110019, a copy of which shall ba
forwarded to in the Applicant at A-117 FIRST FLOOR VIVEK VIHAR-1 DELHI East
Delhi DL 110092 |M.

Dated this 05th day of July, 2023
50/- ASHOK KUMAR, Director
DIN # 01213220
Far YUVAAZ FOUNDATION
{Formerly Known as YADUVANSHI FOUNDATION)

RELAXO FOOTWEARS LIMITED

i Moc- L7890 1 BE8aPLCD 1 2087

Registered Office; Aggarwal City Square, Plal No. 10, Manglam Place,
Dislricd Canlre, Sechor -3, Rohir, Dehi - 110085

Pheees: 81-11-46800600, 46800700, Fax Mo: 81-11-48800632

E-mail: caf@iralaxcdnotwear.cam, Websia: wiwaralaxofooiwear com

Public Notice for Tranafer of equity shares of the Company to Investor Education and
Protection Fund [“IEPF") Authority

MOTICE is haraby given that pursuant bo Saction 124(6) of the Campanias Act, 201 3 (the “Acl),
raad with Hule & of Invesier Bducabon and Probaction Fund Authanly (Accaunting. Auwdit,
Transler and Rafund) Rulas, 2016 (lhe “Rutas’), and amendmend thareof, the equity shares of
the Company in respect of whach dividend hes remained unpaid ! unclaimed for & penod of 7
[5aven) consecutive yvears or more are requEred bo be transferrad by the Company ta the DEMAT
Accountofthe Investor Education ang Proteclion Fund (1EPF”) Autharity,

The Company has sent individual communications {phyzically and electronicaly, as the case
rmay ba) 1o the concemed shareholders al ther latest avadable registared mailing addnass and
a-mal address, whose shares are iable 1o be transferad ko IEPF Awthority. Also, all the ralevand
delails such as names, ok number or OP 1D - Clienl 10 of such sharsholders and he eguity
shares which may [all due for ransher 1o 'TEMAT Account of the IEPF Aulhondy', ane pravided in
tha Tnwesior Relafions' section on the website of the Company atwen relaaafootwear com

RELAXO

All the concemed shareholders, whose dividend for the Fnancia! Year 201 5-16, have remained
unpaid or unclaimed for seven consecttive years, are advised 1o claim the dividend amond
fram the Company or Kfin Technologies Limiled., Regestrar and Share Transfer Agend "RTA" of
the Comgany on orbafare October 20, 2023 and failura to claim the same would lead o ransfar
af equaly sharas ralated bo such dividend o DEMAT Account of the IEPF Autharily'. Concemead
sharehalders arg requasted ta refer o the Company's websie, as menfioned above, [0 vanfy
the defads of unclaimed / unpaid dividends and the equity shares which are Eable &o be
fransfemed foiha IEFF Authority,

Inview of the above, you ane requested to iImmediately claim the wtnclaimed dividend by sending
following documents on or before October 20, 2023, to KFin Technologies Lirsted., Raglstrar
and Transfer Agants of the Company so aslo avoid ranslar of your sharas 1o IEPF Authaorily.

¢ Ledterof Undertaking, inthe enclosad format, duly filed in and signed,
« Self-atiested copy of PAN Card and Address progf;
» Copyof canceled Chegue

In case concarnad sharehalders do nolelaim (hel uncaimed dividend by Octobar 20, 2023, the
Campany shall, wifh a view o comply with Bha Rules, Iransfar the dividend and equily shares 1o
tha |IEPF Aufharily withaut any further nobics ba the sharehalders, Please alsa nobe thal ma claim
shall ke against the Company in respect of equity shenes! unclaimed dividend transfemad 1o
IEFF pursizant io the said Rules, All benefids accruing on such shares wiz,, dividend, bonus
shares, split, consoldation, fraciion shares efc., excapt right issue, shall also be transfemed 1o
IEPF Autherity in compliance of the Actand the Rues framed thereundar,

The concerned shareholders, holdng equity shares in physical feerm, may nole that the
Campany waould be issuing duplicals share carlificate(s) in liew of tha onginal shara certdicalals)
for the purposa of transfar of aguiky shares fo IEPF Authonty and upon such issua, tha Company
shall mform the deposilony by way of carporate aclion to corvert the duplicats shars carificates
inta DEMAT folloaed by transfer of equity shares in the DEMAT Accownt of IEFF Autharity, The
ariginal share cenificate|s) which are registered in the name of the concemed sharsholders will
automatically stand cancelled and be deemed non-negotiabie

Concerned shaseholders holding equity shares in DEMAT may note that the Company shall
Inform the daposilories by way of comorate action for transfer of aquity shares in the DEMAT
Accaunlaf [EPF Autharily

Also, once fhese equity shares are transferred to the |EPF Aulhority, by the Company, such
ety shares may be claimed by the concemed sharehoiders onty fram the IEPF Awtharity by
making an application in the prescribed Farm IEPF-5 anline and sending the physical copy of
the same, duly signed along with the reguisite docurments enumerated in Form IEPF-5 &0 the
Modal Officer of the Company |Le. Mr. Ankil Jain, Company Secretary and Comgpliance Officer af
the wndedying contact dedads. The rulaz and application foem (e-fonm IEPF-5), as prescribed by
the Minislry of Comorate Afairs ("MCA") for claiming back the eguity shares’ dividend
transfarred o the |EFF Authonly ara availabia on the sebste ol [EPF Authonly be
wearieplgosin,

In case the sharehokiers hawe any queny onthe subject matter, they may contact the Company /
Kfin Technolegies Ltd., RTA a8 their following address | email /eleghona number;

Mame and Address of Company

Relaxo Footwears Limitad
Aggarwal cily squara, Plat Mo, 10,
Manglam place, District centre,
Fechor-3, Rohini

Dielhi -110085

Phane Ne: 041- 46RO0600

Ernsail: cei@refaxofootaear.com

MName and address of Registrar

Kfin Technologies Limited
Linit: Retans Footwears Limied
Salenium Building, Tower B, Plot31-32
Gachibowh Financal Disinict,
Manakramguda Hyderabad-500032
Toll Free Mo: 1800-4258-008

Phane No: (4067162222

Email: einward,risi@kfintach.com

S

By order of the Baard

Far Ralaxo Foofwears Limited

S

Ankit Jain

Company Secretary and Compliance Officer | Modal Officer

Dizda; OF July, 2023
Place: Dedhi

P& The Company has alse senl indiadual leltars to all the Membess halding sharas of the
Company in physical form for furnishing thee PAN, KYC details snd Nomination pursuant to
SEBR! Circubar Mo, SEBIHOMMIRSD/MIRSD  RTAMB!P/ CIR/2021/655 dated November 3,
2021 in Form IZR-1 and also sent Reminder Mail with reference to SEBI Circular dated
March 16, 2023. The Form ISR-1 i also available on the website of the Company al
hitps:fwww. retaxofootwear comidownloads. Attention of the Membsrs holding shares of the
Company in physical fomm is imated to go through and submi the said Form ISR -1,

__finﬂnci': z ep.” .1n

Motice of Assignment/Transfer of Assets under IBC, 2016

M/s Exclusive Overseas Private Limited (in Liuidation)

CIN : US1311DL1996PTCOTS167

Regd. Off: 31/3203, Beadonpura, Karol Bagh, New Delhi - 110005
Liquidator's Office : Khandelwal Jain & Co., G -8 & 9, Hans Bhawan 1,
Bahadur Shah Zafar Marg, New Delhi - 110002

The assets of the Corporate Debbor are being offerad for assignment on AS IS WHERE IS,
ASISWHAT IS, WHATEVER THERE IS AND WITHOUT RECOURSE BASIS".

| Offers are nwited from investors for assignment/ transfer’sale of Nol Readily Realizable
Assets (NRRA), under regulation 3TAof [BBI Liguidation Process Regulations, 2016.

The details of the assats offered for the assignment are as under:

Assignment of all rights and interests of the Corporale Deblors, including the right of
Etigation, if any. in the pending proceedings before Hon'bla NCLT, Banch - I, New Dalhi, in
respect of preferential fransactions, undervalued transactions, exiorionate credit
transaction or fraudulent or wrengful trading in the mannes specified under Requiation 37A
of the Liquidation Process Regulations, any other rules, regulations, orders, circulars,
directions or notifications or the like, issued pursuant to or under the 1BC Code,

|Submission of, KYC Declaration and Annexures 06-07-2023 to 20-07-2023
| Discussion Meeting/ Due Diligence { 21-07-2023 bo 28-07-2023
(Inferested paries are requested fo visit the office of the

undersigned liquidatar with prior intimation within working

(hours i.2 from 12:30 PM to 05:30 PM)

|Last date to submit the offer | Da-08-2023

Interested parties may sought further information or clarification by writing to the liquidator
through email on akashi@kjco,net or exclusvaoversaas. cirp@gmail. com.

Pleasa note that the assignment will be subject to the provisions of KB Code, the
requiations made thereundear, and the Process Information Document,

Date : 05.07 2023 Akash Shinghal, Liguidator

Place: Mew Delhi IBBI Regn. No: IBBIIPA-001/IP-NOD137/2017-18/10279
Ph : +91-9868145676, Email: akash@kjco.net, exclusiveoverseas.cip@gmail com

Form No. 3 [See Regulation=15 (1) (a))116(3)]
DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 2)
15t Floor SC0 33-34-15 Sector-17 A, Chandigarh {Additional space allotted on
3rd & 4th Floor also)
Case Mo.; OAR42023 Exh, Mo, 17184
Summaons under sub-sectionjd) of section 19 of the Act, read with sub-rule (24) of rule 5 of
the Debt Recovery Tribunal (Procedure) Rules, 19%3.
HOFC BANK VS SOURCING SIMPLIFIE SAROVER
To, (1) Sourcing Simplifie Sarover DIW/E0- Sadhne Mis Sourcing Simgplifie Phase V1 Plot No
347, Udyog Vihar Sector 37 Gurgacn Haryana Throwgh 155 Pastners. Gurgaon Haryana (2) M S
Sadhna Sarover Do Sh Subhash Chand 1604 Tower 3 Tha Palms South City 1 Gurgaon,
Haryana (3) Sh Sanjay Sarover 30 3h Yudishtar Sarover 1604 Tower 3 The Pams Sauth City 1
Gurgaon, Haryaha
SUMMONS

WHEREAS, OAJ24/3023 was listed before Hon'ble Presiding Officer®eagistrar on 18032033
Whereas this Hon'ble Tribung! is pheased to issue summons! notice on the said Application under
saclion 19(4) of the Act, (T} fled against you for recowery of debls of Rs. 270035438/
tapglicatan along with copsas of dacurmants ale. annexed). In accondance with sub-seckan {4) of
sachion 19 of the Acd, you the defendants ars directed as under - (i) o show cause within thirty
days of the senice of surman as to why relied prayed for should not be granted, (i) to disclose
pariculars of proparlies or assals othar than properlies and assels specified by tha applicant
under senal number 34 of the arignal application; {iii) you are restramed from dealing with or
dispesing of secuwred assets or such other assets and properies disclosed under senial number
34 of the cnginal appeation, panding heasing and disposal of the application for attachment of
progarties; (iv) you shall nol fransfer by way of sala, leass or olherwiza, excapl i he ordinary
course of his business any of the assets aver whach sacurity interest is creaked andi or other,
assets and properies specifed aor disciosed under serdal number 34 of the onginal apglication
withaul the prior apgroval of the Tribunal; (v) ywou shall be Eable fo account S the sale procaeds
regised by sale of secured assats or other assets and properfies in the ardinary course of
busimess and deposit such sake proceeds in the account maintained with the bank ar financial
inskEutions holding secunty inferest over such assels. You are abso direclad to B the witlan
siatement with a copy thereof furnished fo the applicant and to appear before Registrar on
120%2023 at 10:30 AM. faling which the appScation shall be heard and decided in your
absence, Given undar my hand and the saal af this Trbumal anthis date: 17042023,

Signature of the Officer Autherised to ssue summons

DEUTSCHE BANK AG

Appendix IV [Rule & {1)] POSSESSION NOTICE
Whereas, the undersigned being the authorized officer of Deutsche Bank AG, India
("Bank’) having its registerad office at Ground & 14th Floor, Hindustan Times House, 18-
20, K.G Marg, Naw Delhi=110001. The undersigned under the Sacurifisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 and in
exercise of powers conferred under Section 1.3(12) read with rube 3 of the Security Interest
tEnforcement} Rules, 2002 issued a demand nofice dated 14.02,2023 calling upon the
bomower Shri Ganesh Enterprises (“Borrower"), Mr. Ankur Garg, Ms. Kanchan Garg,
Ms. Kalpana Garg, Shailendra Rumar Garg & Manish Kumar, o repay the outstanding
amountas mentioned in the notice being Ks.1,68 84, 388.45'- (Rupees One Crore Eighty
Eight Lacs Eighty Four Thousand Three Hundred Eighty Eight and Paisa Forty Five
Only), and further inferest at coniractual rales on the aforesaid amound, incidental
expenses, costs, charges ete. incurred and aceruing on daily basis thereatter fill the dake of
payment and / or realization within 60 days from the date of receipt of the sad notics,
The Borrower menboned herein above having failed 1o repay the amount in full as
mentioned in 13(2) ks hereby given to the Borrower | Co-borrower mentionad herainabove
in particular and 1o the public in genaral that undersigned has taken symbolic/ constructive
possession of the property described herein below in exercise of the powers conferred on
himer under Saction 13(4) of the said act read with rule 8 of the said act on this 04th Day
of July of tha year 2023.
The Borrowear in particular and the public in general is hereby cautioned not to deal with the
property and any desiings with the property will be subject ko the charge of the Bank for an
amount of Rs.1,88,84 3BE.45/- (Rupees One Crore Eighty Eight Lacs Eighty Four
Thousand Three Hundred Eighty Eight and Paisa Forty Five Only), and interesi theneon,

Description of the Immovable Property

Property 1: All that the self-contained residential property being - Socety Built up free
hold Flat bearing no. 4-D, on Third Floor, having its plinth area measuring 80,10 5q. Mtrs.,
shown in the layout plan of Prasaran Co-operative Group Housing Society Lid. also known
as Surya Apartmenis, Plot No. 21, Secior-13, Rohimi, Delhi-110085, Property 2: All that
the self-contained residential property being - Socsety Budt up free hold Flat bearing no.
18-A, on Ground Floor, under MIG category, having its plinth area measuring 80.10 5q.
Mitrs., shown in the yout plan of Prasaran Co-operative Group Housing Society Lid. atso
known as Surya Apariments, Piot Mo, 21, Seclor-13, Rohéni, Delhi- 110085,
Date: 06.07 2023 Matansh Kr. Pal
Place: Mew Delhi Authorized Officer Deutsche Bank AG

PUBLIC ANNOUNCEMENT
[Under Regulation & of the Insolvency and Bankreptoy Board of India
{Inscivency Resolution Process for Corporate Persons] Ragulations, 2014)
FOR THE ATTENTIOMN OF THE CREDITORS OF
AL MAFEES FROZEMN FOOD EXPORTS PRIVATE LIMITED
RELEVAMT PARTICULARS

1. | Mama of corporate delbor AL Mafees Frozen Food Exports Private Limited

2 |Date of incorporation of corporate | 30-10-14987
| | ebator ) ) .
3 Ayrthority under which corporate Raol -Delhi

debtor is incorporated J registared
4. | Cosporate bdentity Mo, f Lirnited
Liabiliey |dentification Ma, of
corporate debtor

5 |Address of the registerad office
and prncipal office [if any) of

LIT4899DL 1987 PTC02 9635

B, Cantral Lane Bengali Market Mew
Delhi- 110007

£ | Insalvency commencement date 04-07-2023
in respect of corporate debtor

7. |Estirmated date of closure of
insalvency resolution process

& |Mama and registration number of
the insalvency professional acting
as intarim resalution professional

31-12-2023 (180 days from Insalvency
Coamirmencement Date)

Manahar Lal Vij

Rexgistration Ma:

IBE IPA-00T/IP-P-01480/ 2018 -2019/12269
AFA valid upto- 1311.2023

Address; /28, Third Flocr, Right Side, WEA,
Abdul Aziz Road, Karol Bagh, Mew Dedhi-170005;
Ernail bd: mbeij 19508 gmadl.com

Address: B/28 3rd Floer, WE A, Abdul Axz
Roact, Kargd Eapgh repw Delhi-110005

Email I1D; cirp.alnafeesi@gmail.com

% | Address and e-mail of the interim
resclution professional, as
registered with the Board

10, | Acddress and e-mmaal (o be used har
comespondence with the interirm
resclution professional

11. | Last date for submission of claims | 18-07-2023
12, | Chasses of creditors, i any, under fd iy

claase (h) of sub-saction [64) of

section 21, ascertaimed by the

Intesim rasolution pIOfESEIDI'IE
13 | Mames of Insolvency Professionals | MA

identified to act as Authorized
Representative of creditors ina
class (Three names for each class)

14, | (a) Belevant Forms and

Wk link: httpedfibbigouimden/bome/downbaads

(6] Details of authorized Physical Address: 8/28, 3rd Floor, W.EA, Abdul
representatives ane available at | Aziz Road, Karol Bagh, Mew Dalhi-110005

Motice 15 heraby gheen thet the Hon'ble MWCLT, MNew Delhl Bench-Il erdered the

commaencemant of Corporate Irsofeency Besolution Process of AL Mafees Frozen Food

Exports Private Limited vide its order dated 04-07-2023.

accordingty, the Craditess of AL Mafees Frozen Food Exports Private Limited, are hereby

called upon to submit their claims with proof on or before 18-07-2023 to the Interim

Resalution Professianal at the address mentoned against Entry Mo 100

Ther financial croditors shall subrmit their claims with proof by alectronic meeans onhy Al other

creditors may submét the claims with proof in person, By post or by electronic means.

Submession ol falie or misleading proofs of daim shall attract penalties

Manchar Lal Wi

Intarim Besolution Professional for

AL Mafees Froren Food Exports Private Limited

IBB1 Rzg, Mo, IBBISIPA-O0AR-P-01480/2018 -2019,/12269

Ol E: o 072023
PLACE: MEW DELHI

Form No. 3
[See Regulation-15(1)a)}/16(3)

DEBTS RECOVERY TRIBUNAL DELHI{DRT 1)
4th Flaor, Jeevan Tara building, Parliament Slreat, Maw Dethi-110001

Case No.: OA/411/2019
Summaons under Sub-Section (4) of Section 19 of the Act, read with
Sub-Rule (2A4) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1953,

Mo, BE4T
CANARA BANK % . B
Vs

SANDEEP GOSWAMI
To,

(1) SANDEEP GOSWAMI

O-56 15T FLOOR OLD DOUEBLE STROREY MARKET, LAJPAT NAGAR-IV,

MEW DELHI-110024 South, DELHI - 11024

Also At,

SHRI SANDEER GOSWAMI 570 SHR RAM KISHAN GIRI

R0 H MO 132, 3RO FLOOR CHITRA VIHAR MEW DELHI 110092

SUMMONS

WHEREAS OAM1IS2019 was listed before Hon'ble Presiding Officer'Regisirar

ond1.05.2023.

WHEREAS, this Hon'ble Tribunal is Pleased issue to Summons’ Notice on the sald

Application Under Section 19(4) of the Act, (OA) filad against you for recovery of dabts of

Rs. 19918682/-{ applcation along with copies of documenis etc., annexed).

In accordance with sub-section (4} of section 19 of the Act, You, the defendants are

directed a5 under -

(i} toshow cause within thirly days of the service of summons as towhy relief prayed for
should not be granted;

(i} to disclose pariculars of properies or assets other than properties and assets
specified by the applicant under sesial number 34 0f the original application.

{iie) you are restrained from dealing with or disposing of secured assets or such other
assels and properties disclosed under senal number 3A of the original application,
pending hearing and disposal of the appication for atlachment of properies;

{iv) you shall not transfer by way of sale, lease or otherwise exceptin the ordinary course of
his business any of the assets over which sacurity interest is created andior other
assels and properties specified or disclosed under senal number 34 of the original
application without the prior approval of the Tribunal,

iv) You shall be liable to account for the sale proceeds realised by sala of secured assals
or other azsets and properties in the ordinary course of business and deposit such sale
proceeds in the account maintained with the bank or financial institutions holding
securily inlerest over such assels.

ou are also direcied tofile to file the written statement with a copy theseof furnished to the

applicant and to appear before Registrar on 250402023 at 10:30 AM. failing which the

application shall be heard and decaded in your absence

Ghvan undar rvy hand and the seal of this Tribunal on this date: 28.06.2023.

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolwvency Resolution Process for Corporate Persons) Regulations. 2018)

FOR THE ATTENTION OF THE CREDMTORS OF

PERSUASIVE REALCON PRIVATE LIMITED

RELEVANT PARTICULARS
o203
Regimirar of Companies, Mew Delbi

1. | Mawne o -poporste debhor

7 | Dot of incomambon of comanste deber |

"B | Afhodly urder which corporate detier |
& incomponated [/ egisnaded

4. | Comorate idantity Mo, ¢ Unied Lebiky
kertification Mo, of porpombe debbor

5_ Aukclnes; af the n:gu.'l-"rud offioe ared
principal office {if ary) of corporats
ChetAn

I R T ]

| Shop Mo T2 G/F, Blodd &30 5 OO Market Yamuna
Vitar Delhi New Defi 110053

6. | INSahanGy COTHTENCEEn tong | OO EES
| resspect of corpaorabe debior
7 | Estimened date of dosure af insakency | 31122023
| resciution process _
£ | Merne and mgstration number of tha Rakish Humar Jain

inscheengy professional acting as IEE PA OO P-MOONSE 20T 1810005

| e rv=.|.1|_|_:|.i1.'1:| _:!ﬂ.'nl'l:-&_‘iu-rn:l'

0O | Ackdress and sl of the interm
ressclution professonal, as ragisiansd
wath thie Board

j_|:i_'- Akdress and el o be used for
cormesnandencs with ;e interim

. E-205, Basament, Greater Kaikaah Part-, Mew
[edhi -1 100
srshree, mkesh@gmailoom

[ E 2058, E.J"_'?E'!II'H'!:"III. Greaier Baissh Par i,
sy D -1 10045

Iﬁduﬁﬂﬁﬂmﬂ'ﬂ' ) | 3@#&&.&5}%!&?1‘-
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Notice is hercby given that the National Company Law Tribunal bas ordered the
commancernent aof 8 corporate iaolvency resolution process of the Persuasive Realeon
Private Limited on 04072023,

The creditors of Persuasive Realcon Private Limited are heraby called upon 1o subrit
thesir claims with proof on or befere 18.07.2023 to the interim resolution professional at
the address mentioned against entry Mo, 10,

The Enancial credibors shall submit their claims with proof by electronss mesans onky. Al
other credibors may submit the claims with proot in persom, by post or by electronic means.

Submissien of false or misleading proofs of clalm shall attract penalties.

Deate : DE.07.2023
Place : New Delhi

S/

Rakesh Kumar Jain

BBl IPA0O 2,/ 1P NOOOS 3, 200718/ 10105
Authorization for Asesignment valkd til 13.09.2023

FEDERAL BANK

YOUR PERFECT BANKING PARTNER
LCRD Ciwision § Mew Dethd, U.G.F., Federal Towers, 212, Wesl Patel Nagar,
Patel Rioad, Mew Delhi-110008 Ph Mo, 011-407 33877, 78, 79 & 80
Email: ndlicrdi@federalbank.co.in
CIN: LES191KL1931PLCO00368  Website: www.federalbank.co.in

E-AUCTION SALE NOTICE FOR SALE OF IMMOVABLE ASSETS

E-Auction Sale Notice for Sale of Immovable Assets under the
Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to
Rule 8(6) of the Security Interest (Enforcement) Rules, 2002.
Motice is hereby given to the public in general and in paricular o the Bormower (s)
and Guarantor (s) that the below described Schedule -1 and 2 immovable
properties morigagedicharged fo the Federal Bank Lid { Secured Creditor ), the
physical possession of which has been taken on 10-03-2023 by the
Authorsed Officer of The Federal Bank Ltd {Secured Creditor), will be sold on *As
is where is”, "As iswhat is", and “"Wherever there is" on 10.08.2023 for recovery of
Rs 62,06,031(Rupees Sixty Two Lakh Six Thousand and Thirty One Only ) in
CC (Parameterised) Account Number- 13815500003344 , Rs 72,98,040
(Rupees Seventy Two Lakh Ninety Eight Thousand and Forty Only) in Term
Loan Account Number 13817100001116 ie a tofal of Rs.1,3504,071/-
(Rupees One Crore Thirty Five Lakh Four Thousand and Seventy One
Only) plus costs and other charges due to the The Federal Bank Lid (Secured
Creditor) as on 30-06-2023 from 1) Smt Rakamwati Wio Satvir Singh carrying
business in the name and style of Aakash Steel Trading Company, having
Shop No G 9, DLF Centre Point ,Sector 11 Faridabad Haryana - 121001 ,Also
at House No 935, Sector -9, Ballabhgarh, Faridabad, Haryana -121008 2)
Satvir Singh Slo Sarda Singh residing at House Mo 935, Sector -9,
Ballabhgarh, Faridabad, Haryana -121006 ,Alternative address for 1 & 2: Plot
Mo 36, New Industrial Area, Mujessar Faridabad ,Haryana-121001.
The reserve price for Schedule -1 property is Rs 35,00,000/- (Rupees Thirty
Five Lakh Only) and its EMD is Rs 3,50,000(Rupees Three Lakh Fifty
Thousand Only) .
The Reserve Price for Schedule -2 Property is Rs.30,00,000/- (Rupees Thirty
Lakh Only) and its EMD is Rs.3,00,000/- (Rupees Three Lakh Only).
EMD is 10% of the Reserve Price. Bids below the Reserve Price will be rejectad
immediately. Thus, bids to be submitted should be above the Resende Price.
DESCRIPTION OF THE MORTGAGED PROPERTY,/SECURED ASSET
r SCHEDULE-1 )
Reserve Price Rs.35,00,000/-
All that piece and parcel of property admeasuring 323 square feet (without roof
rights}in the name of Shri Satvir Singh situated at Shop Na G -09, Ground Floor
DLF Centre Point ,Sector -11,Faridabad -121006 and bounded on the East
ahop No G -10, West : Shop No G-08, North: Shop No G -20 and South: By
open Spacel More fully described in Sale Deed No 5814 dated 05-09-2013

\registeredwith SRO  Faridabad ). Y
DESCRIPTION OF THE MORTGAGED PROPERTY,/SECURED ASSET
¥ SCHEDULE - 2 R
Reserve Price Rs.30,00,000/-

All that piece and parcel of property admeasuring 323 square feet (without roof
rights}) in the name of Shri Satvir Singh situated at Shop No G-08, Ground Floor
JDLF Cenftre Point ,Sactor -11, Faridabad -121006 and bounded on the East
:Shop No G <08, West : Shop No G-07, North: Shop No G-21 and South; By
open Space | More fully described in Sale Deed No 3835 dated 06-08-2013
\registered with SRO, Faridabad). y

The property will be sold by e-auction through the Bank's approved service
provider M/s e-Procurement Technologies PyvLLEd. (Auctiontiger), Ahmedabad,
under the supervision of the Authorised Officer of Federal Bank. E-auction tender
document contaiming e-auction bid form, declaration, general ferms and
conditions of online auction sale are available in website :
https:/federalbank.auctiontiger.net. The prospective bidders may avail online
fraining on e-aucton from M/s e-Procurement Technologies Pvi. Lid.
({Auctiontiger), Ahmedabad, Helpline No.: 9265562818 [ 9265562821 /079-
6813 6842/6869 & email ID-supporti@auctiontiger.net and Mr. Ram Sharma-
8000023297 & email - ramprasad@auctiontiger.net. Bids in the prescrbed
format given in the Tender document shall be submitted “online” through the
portal https:{ifederalbank.auctiontiger.net. Bids submitted otherwise shall not
be eligible for consideration. The EMD shall be remitted through Demand Draft,
EFT/NEFT/RTGS to the Bank Account No. 13810051030003, IFSC
FDRL0001381 mentioning Schedule No, of the pertinent property. The EMD
to be paid is 10% of the Reserve Price of the property which is refundable if the
tender is not accepted. Last date and time for deposit of Bid form along with EMD
is 08.08.2023 upto 5 PM. Any Bid form & EMD submilted after the said date &
time period will not be enterained.

The defails of the property, dale of inspection of the propery, terms and
conditions of e auction whereby the sale will be quided, can be obtained from The
Manager, Branch Faridabad, Neelam Railway Road, NIIT, Faridabad,
Haryana-121001, Mob No: 9558448879 89310332833 , Branch No. - 0128-
2432659 & LCRD Division, New Delhi, Upper Ground Floor, Federal Towers,
2/2, West Patel Nagar, New Delhi-110008, Phone No. 011-40733979, Dealing
Officer Mobile No.-9110053706, 7282800790 between 12 PM and 4 PM on
any working day upto 05.08.2023. The detailed terms and conditions pertaining
to auction of the properties are displayed in the branch premises and is also
available in the link provided in the following websites:

. .5':"' 1. https:/iwww.federalbank.co.in'web/guestitender-notices
Signature of the Officer Authorised | | 2, hitps:/ifederalbank.auctiontiger.net
to issUe SUMMans
. Diate : 04.07.2023 For The Federal Bank Ltd.
e dtodalslots Sdist i koo Place : FARIDABAD (Authorised Officer under SARFAES| Act))
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